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(f) The public Sector banks at the instance of 
Government and RBI have taken several steps 
from time to time for checking corruption and 
prevention of frauds. These steps include 
issue of comprehensive guidelines by RBI to 
strengthen the control mechanism in banks, 
review of fraud cases on a continuning basis 
by RBI, advising the banks of modus-
operandi in ingenious cases alongwith 
required safeguards to prevent their 
recurrence, proper training of operational 
personnel and investigations and scrutiny into 
reported cases of major frauds as well as snap 
inspections covering systems and procedures 
and control arrangements in fraud prone areas 
by the Department of Supervision in RBI, etc.  
 
Opening of New CGHS Dispensary in Hill 

Districts of U.P. 

913. SHRI RAJ NATH SINGH: Will the 
Minister of HEALTH AND FAMILY   
WELFARE   be   pleased   to 
state: 

(a) whether Government have any plan 
to open new CGHS dispansaries/hospitals 
in the hill districts of Uttar Pradesh 
during the period 1996-97; 

(b) if so, the details thereof and by when; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI SALEEM IQBAL 
SHERVANI): (a) No, Sir. 

(b) Does not arise. 

(c) It has been decided that the CGHS shall 
be extended at the first stage to all the State 
Capital cities having a population of more 
then 7,500 Central Government employees 
and pensioners on priority basis subject to 
availability of financial reasources. In view of 
the fact that at present a number of such State 
capitals are yet to be covered under CGHS 
there is no proposal for opening new CGHS 
dispensaries in the hill districts of Uttar 
Pradesh. 

 
Steps proposed by SBI to compete with non-

banking Financial Companies 

915. SHRI KRISHNA KUMAR BIRLA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the State Bank of India 
propose to undertake steps to compete with 
the non-banking financial companies with 
regard to attracting deposits; 

(b) if so, the details thereof; 

(c) whether the functioning of non-
banking financial companies is affecting 
adversely the functioning of nationalised 
banks; and 


